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HIGH COURT FOR THE STATE OF TELAN.GANA AT HYDERABAD

(SPecral Original Jurisdiction)

WEDNESDAY, THE EIGHTEENTH DAY-OF SEPTEMBER
".-"..- 

TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE

. THE HONOURABLE SNITUSTICE J.SREENIVAS RAO

WRIT PETITI ON NO: 2560 50F 2024

Between:

AND
I

Karnekota Sri
Student, Res.
Nagar, T.G-50

The State of Telangana' represe

H"ir[-r' ii*tv DePa-rtment' Secre

Kaloii NararaYana Rao Univers

Registrar, Warangal'

til[?]f,[il;].",'i,5ft if; iJiifi 3?i't'3H1"1'1'Iitl';'S?i;
9357 

"'PETtrloNER

nted bv its Principal Secretary' Medical and

tariat Buildings, HYderaoao'

ity of Health Sciences, represented by its

RESPONDENTS

2

Petition under Article 226 of lheConstitution of lndia praying that in the

circumstances stated in the affidavit filed therewith' the High 
""::: ::l^::

pleased to issue an appropriate writ' order or direction more particularly one tn

the nature of writ of mandamus declaring the action of the respondents

particularly the 2nd respondent in not considering the petitioner request for

online registration for admission into MBBS/BDS course under Management

Quota "8" and ''C" Category in next phase of counseling for' the academic year

2024-25 as illegal, arbitrary' unconstitutional and consequently direct the

respondents to consider and permit the petitioner to upload online application for

admission into MBBS/BDS course under Management Quota "8" and "C"

category for the academ ic year 2024-25 ln next phase of counseling'



Petition unc er Section 15.1 CpC praying that in the (:ircumstances stated
in the affidavit frre 1 in support of the petition, the High court may be preased to
direct the 2nd resl 0ndent to consider the petitioner request for onrine registration
under [\rlanagemer t euota ',8,, and ,,C,, Category for admiss,ron into MBBS/BDS
course in the next phase of counsering for the academ ic yezr 2024-25, pending
disposal of writ pet tion.

Counsel for:the petitioner: SRI ABDUL KABEER

Counsel for the Respondent No.1: SRI R.NAGARJUNA REDI)y,
AGP FOR MEDICAL HEAI.TH FW

IANO: 1OF 2024

Counsel for the Re rpondent No.2: SRI G.RAVI, REp. FOR
SRI A.PRABHAKAR RAO, SC FOR KNRUHS

The Court made thr following: ORDER
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THE HON'B LE THE CHIEF JUSTICE ALOK ARADHE

AND

THE HON'BLE SRI JUSTICE J.sREENTVAS RAO

WRIT PETITION No.2 56o5 of2O24

ORDER: (Per the Hon'ble the Chief Justice Alok Aradhe)

Mr. Abdul Kabeer, learned counsel for the petitioner'

Mr. R.Nagarjuna Reddy, learned Assistant

Government Pleader for Health, Medical & Family Welfare

Department for resPondent No' 1'

Mr. G.Ravi, learned counsel. representing

Mr. A.Prabhakar Rao, iearned Standing Counsel for Kaloji

Narayana Rao University of Health Sciences (hereinafter

referred to as, the University') for respondent No'2'

2 With the consent of the parties, the matter is

heard hnally.

In this rvrit petition, the petitioner inter alia hasa

prayed for the following relief
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'For the reasons stated above, it is prayed tha:
this Hon'ble Court may be pleased to issur, ar.,
app opriate writ, order or direction. r:torc.
p:'-rt cularly one in the nature of writ cf marlda Ttus
dccl rring the action ol the respondents particu. arl1,
the . l"a rcspondent in not considenng the petrtioner
requ lst for online registration for adrnission into
MBE S/BDS course under Management euota ,.B,,

& "C' Category in next phase of counseling for thc
acad rmic year

uncc -1stitutional
2024-25 as illegal, arbrtriny,
and consequently direct the

respr ndents to consider md permit the petitioner
to u >load online application for adrnission into
MBB I/BDS course under Management euota ,B,,

& "C' Category under for the academic year 2021
2.5 in next phase of counseling and pass such other
order or orders as this Honble Court may decm fit
and p -oper in the circumstances of the case.,,

4 . L, ,arned counsel for the petitioner. jllbmitted

that inadver,ently the petitioner could not rcqister for
admission uI der management quota ,,8,, and ..C,

i.e., NRI ci t.egory. Therefore, the Universrtv

permrtting t 1e petitioner to seek admissior_r under
Malagement euota for "B" & "C" (NRI) categories. He

further subm tted that the petitioner be granteci iiberty to
submit a r( presentation to 

;ty 
University ,ind the

category

rs not

t;

ii
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University be directed to decide the said representation rn a

time bound manner'

5. Learned Standing Counsel for the University

submitted that the last date of registration

was23.Oa.2O24andthereafter'meritlisthasbeen

prepared, which shall be published at the time of

indicating the web options' However' it is fairly submitted

I

by him that in case the

representation, the same shall

UniversitY in accordance with law

petitioner submits a

be dealt with bY the

6. In view of the aforesaid submission and in the

peculiar facts of the case, the Writ Petition is disposed of

with iiberty to the petitioner to submit a representation

before the University with regard to her grievance' Needless

to state that in case such a representation is made' the

University shall decide the same within a period of two (2)

days thereafter. It is made clear that this Court has not

expressed any opinion on the merits of the matter'

I
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Misc :ilaneous applications, if any pendirig, shall
staad clost d. There shall be no order as to costs.

SD/- T.VIJAY KU
ASSISTANT REGIS AR

//TRUE COPY//
SECTION FFICER

R

To,

BSR

1 The Princip rl Secretary, Medicar and Hearth Famiry ilfis Department,
Secretariat E uildings, Hyderabad, State of Telangana.

2. The Registr er, Karoji Nararayana Rao University c,f Hearth sciences,
Wara nga l.

3. One CC to S ?t ABDUL KABEER, Advocate tOpUCl
4 One CC to S iIA PRABHAKAR RAO, SC FOR KNRUHS tOpUCl
5. Two ccs to GP FoR MF:D|CAL HEALTH FW, High crurt for the state ofTelangana at Hyderabad [OUT]

6. Two CD Cop :s

\



CC TODAY
HIGH COUF T

DATED: 1&tr)gtZOZq

ORDER

WP.No.25605 of 2024

DISPOSING fF THE WRIT PETITION,

WITHOUT CoSTS
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